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sary input with Ad nnce Li en-
ce under the Dutv Exemption 
Scheme. 

(b) The price of imported rub-
b~r is fixed by the pricing com-
~uttee of the Government taking 
mto account certain factors such 
as the prevailing 1inmestic price 
f?r rubber, international price, in-
cidental charges for STC in their 
import transaction etc. 

SC ST cell:s in various admin · t-
rative office of Punjab ational 

.Bank 

9251. SHRI . E. HORO: 
SHRI RAM AvV\DH: 

Will the Minister of FI A CE 
be pleased to state: 

(a) whether there re S hed.Jl-
ed Caste and Scheduled Tribe 
Cells in Head Office Zonal Offi-
ces, Regional Offices and other 
Administrative Offices m Punjab 

ational Ba .1'.·; if so. what are ·~e 
functions of the Cells; 

(b) whether these SC T Cells 
have taken up anv on-the- pot 
inspection of ros ers in Head 
Office Zonal Office:;, Re ional 
Office and other dminist rn ive 
Offices; 

(c) if not what wer(! the rea-
sons for not taking up such in -
pections by the Cells o {ar and 
wh t steps the Bank propose o 
take in thi matter; 

(d) how much sanctioned ~t 
has been provided in the SC IST 
Cells; 

(e) whether Liai on Officer 
have been posted in the c SC IST 
Cells in various Arlmini trativc 
Office of Punjab National Bank; 
if not, the rea ons thereof nd 
~teps the Bank prop - i to t ke 
in this regard; and 

( f) whether Government h 
considered the de irabili y of 
appointin~ Liaison Officer ftQm 
SCIST officers? 

THE DEPUTY Ml ~I T R TN 
THE l\fiNISTRY OF l' I ANCE 
( HRI JANARDHA A POOJ-
ARY): (a) to (f). Th Punjab• 
Ta~ionnl Bank has r p rt d that 

'·hile there is no exc!u. i · Cell, 
the Chief (Selection (. T ainin ) . 
at it Head Offi e and the Re i n 

fan a r at its variou ·on 
Hea~q~art r have b n ap in -

Liaison ffic r for de lin \Vith 
matter" rel ting to impl m nt - · 
~ion of Gov .rnment order r gard-
1 re ervat1on for ::> T. Thi 
'~ rk is attended to by the I c-

on and Training Di ision t he 
head office and S ff D p m nt • 
at the \' rious regional o 

Th Bank h r p • tc 
ro ter are inspected per· ic lly 
b: the Liai on Offic r . It is not 
rece sary that Liai on me 
hemselve should be from SC .ST. 

SHRI BAL 
A TIT : 'Vill th 

• • E b pleas4~d 

(b) if . o. what ar th cl 
Li regard; 

in 
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(f) how comm rcjal banks pro-
o to find r ource to s i t the 
ugar an omm rcial '\i ehicl lfl-

dustri s? 

THE DEPUTY MINISTER I 1 
THE MI 'fJSTRY OF FINArCE 
( HRI J ARDHANA POO-
JARY): (a) to (c). Some modi-
fi n ion in r dit policy have b en 
nnoun "cl bv th erve Bank 

o! India on April 8, 1982, to enable 
banks to O\ r ome th ir liquidity 

robl ms. 

The r 1 vant modifications 
ar :-

(i) duclion in th ca h re-
s rve ratio from 7.75 per cent to 
7.25 p r c nt with ffect from 
April 9 l 82; 

ii) Reduction with effect 
from April , 198.... in the cash 
r rve ratio from 7.75 p r ceut 
'? 3 p r e nt in r p t of depo-
1ts under non-r ident (ex r· 

n l) r up ccoun ; and 

(iii) Llb r i alion of the r · 
inane nti lement \Yith efk ~ 

from April 9. 1982 for food pru-
cur ment er dit from 30 p r nt 
to 50 p r c nt of the excess over 
lh b lev 1 of R . 2 200 crores 
upto R . 2,8C er r nd 100 p 

nt over th 1 el of . 2 o O 

uine credit requirements of seaso-
nal industries (such as sug~ r, 
tobacco and cashewl. and other 
vital ctors, including tract0r- p 

trucks and exports. 

Agricultural Refinance and 
De,·clopment Corporation had aim-
ed to provide Rs. 114 crores as re-
finance for tractors during 1981·82. 
In the context of the recent liqt i-
ditv problems faced by the bank , 
ARDC has as a very special c e, 
agreed to provide interim finance 
of about Rs. 36 crores to commer-
cial banks and about Rs. 34 crore 
f o State Land Development Banks 
for purchase of tractors. 

(f) With the modifications in Lile 
er dit policy announced on April 8, 
1982, the banks will be in a better 
position to meet genuine credit re-
quir ments of sugar and commer-
cial v hicle industries. 

Lo of Su ar Quota 

9253. SHRI 1-IA MOHAN TUDU: 
\Vill the Minister of COMMERCE 
be pleased to state: 

) whether it i n fact that Indicl 
has lost its sugar quota of 25,0CO 
tonnes following i s faiJure to deli-
ver this quanti(r to the EEC last 
·ear· ' , 

(b what are the main reasons c.;f 
failu re· 

(c) whether India has pleadeJ 
b fore EEC to reconsider the 
matt r; and 

(d) the re ult thereof? 

THE DEPUTY ?vll !STER rr 
THE I ISTRY OF COMMERCE 
(SHRI P. A. SANGMA): (a) to 
( d). In terms of an Agreement 

twe n the European Economic 
Community and the Republic of 
India on cane suaar India was en-
titled to an annu 1 export quot ol 
2 0 O tonnes of sug r to the EE\,; 

n- mark t. If during any deli\! y 




